
For the Aplicant : XW I-fr i 	H.• p,1LQ,LV 

For the Rsp'indents: Mr. B 	1ukherjee, !4. •Avocate. 

Inthe Central Administrative Tribunal 
Calcutta Bench 

A 

No.2 
(OA No. 	of 1997) 

Present : Hon 'ble Mr D Purkayastha, Judicial Member 

Ministry of Labour 

Vs. 

Smt. Sankari Sankar •& Anr. 

Heard on 	0-6-98 	 Date of Judgement : 30-698 

DER 

HéarI Ld.Advocate Mr. Mukherjee for the 	pndents. I have 

gene throulgh the a pp ii tn . 

t 	 44111~u- Advocate Mr. 

Mukher.jee prays for extension of one month's time for implementation 

of judgement from the date of disposal of this application. Prayer is 

allowed. Respondents are directed to implement the judgementwithjn 

one month from to-day as prayed for. No further time will be allowed 

for implementation. Accordingly, the miscellarous application is 

disposed of. 

( D. Purkayastha ) 
Mern1r(J) 


